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DATE OF DECISION_13-04.1991
V.. Vij
. Vijayakumar Applicant (s)
M/s CS Rajan & Advocate for the Applicant (s}
~ Thomas John . '
Versus )

Employment Officer, |
R
Nedunangad and two otnersespOQdent (s)

Mr. VV Sidharthan, ACGSC Advocate for the Respondent (s)
for R.2. .

The Hon'ble Mr. SeP« Mukerji - Vice Chairman

PN

~ The Hon'ble Mr. A.V. Haridasan - Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement? {wv
To be referred to the Reporter or not? W

Whether their Lordships wish to see the fair copy of the Judgement? M

To be circulated to all Benches of the Tribunal? W

JUDGEMENT

(Hon'ble Shri S.P.Mukerji, Vice Chairman)

In this application amended and filed on 31.10.90

the applicant has prayed that the second respondent ie.,

Vikram Sarabhal Space Centre represented by theAdministrative
Officer be directed to consider him for the post of Tradesman
‘B' (Electronics), According to the applicant he is fully

qualified for the post having undergone the apprentice-ship

‘training at the same Space Centre in the trade of Electronic

Meéhanic and being in possession» of National Apprenticeship
Certificate by the National Council for Vocational ‘I‘raininé.
He has valso averred that he was registered with the first
respondent ie., Employment Officer, Employment Exchange,

Nedumangad on 20.2.1976, It appears that the sefond respondent
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~the name of,the appliCant even though the applicant haui
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moved the Employment Exchénge authorities for sponsoring
names of suitable candidates for the post of Tredesman
‘B'(Electronics) but the appliCant S name was not sponsored

by the first respondent. The applicant moved tﬂe Hon'ble
w OF. 2614/90-y &
Hzgh Court of Kerala ,which by its order aated 27, 3. 1990

Us CMPpo. 4T00/q0 vn
(Annexure~A.1) closed the'case when the Government Pleader
K. ¥

submitted “that the first respondent did not sponsor

.candidates pursuant to the notification issued by the 3rd

.

respdndent entirely due to omission on the part of the Ist

respendent; He submits further that Ehe first respondent

is~eponsoring cendiaates éeeording to the existing fules

with afrequest to condone the delay in sending up the

list to the 3rd reSpehdent. This submiseion is recorded."

It appears that inspite 6flthe-aforesaid observetiops'of

the Hon'ble High Court tﬁe first'respondeht sponsored names
bul- cagaim.

of three candidates llsted at Amexure. R,3 without including
s/ .

fl
been registered with the Employment Exchange earlier than

the dates when the sponsored candidates had been registered.

The VSSC authorities are indicating their helplessness in

considering 'the applicaﬁt also for the post of Tradesman 'B*
(Electronics) unless and until his name is sponsored by

the Eﬁployment'sxchange. While this application”was pending
before the Tribunal the Third respondent Shri Shaji was

. _ A for the applicant
transferred to £ill up the post. 'Thelearned counsel/during

the course of the'arguments indicated that he would not
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but would rest Content if the applicant is Considered‘for he

-3

press tﬁe,challenge to the appointment of respondent No.3

(>
next vacancy even though his name is not sponsored by

the Employment Exchange.
2. - We have heard the arguments of the learned counsel

for the applicant as alsoirespondent No.2, and have gone
thfough the documents carefully, The respondent No,1 ie.,

Employmént Officer, in spite of service neither appeared

-before us nor did he file any reply to the original

application. That the sponsoring of names of candidates
had suffered from some inadvertent omission and that;the

Emp]_.éymem: Exchange authorities hag/not made any ostensible
‘ . R

effort to correct the omission is evident from the records.

loxt @ i : I=awvs
The,aforesaid order of the Hon'ble High Court ¥8 a clear
e . e
, on Ut pont
indication of the omisSionPof the first respondent, The
Uejove wo. .

second'respondentﬁalso in their counter affidavitin para 14
A . [ .

. cléarly indicated that "this respondent is in no way res-

ponsible for inadvertent omission stated to have been commi-
| ' Aeeond

ﬁted by the firét réspondenﬁ? However, thehrespondent is
fair énoﬁgh»to assuré that “the department is willing to
consider the candiaéture of the applicant provided it is
sponsored byithe Employmént Ekchange against any future
vacancy as and when arise éubjéct‘to his fulfilling the
requireﬁenfs witﬁ regard>to'qualification;age etc."

3.. g In the conspectus of facts and circumstences

as revealed before us, we have no hesitation in directing

eeod



[

~ the second respondent to consider the applicant for any.

future vacancy. for which the applicant is qualified even

though his name is not sponéored py the Employment Exchange.

: : biom,
Considering the fact that the applicant had Jeft out of
. . . A :

consideration was wg’m for no fault of his, we,direct that
VN he

fbr appointment to the future vacancy the question of _age
bar- should not be raised agalnst him. We close this
applicétion with the above directions. There will be no -

¢

order as to ®™sts.

S,

(A.V.HARIBASAN) ’ (S oP .MUKERJTI)

JUDICIAL MEMEER o VICE CHAIRMAN
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